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[Bihar Act 09, 2026]
Bihar State Madarsa Education Board (Amendment) Act, 2026
AN
ACT
to amend the Bihar State Madarsa Education Board Act, 1981
Introduction:- WHEREAS, Bihar State Madarsa Education Board Act, 1981 was

enacted by the Legislature of the State of Bihar in the Thirty-second year of the Republic of

India with effect from 17" January, 1981 to provide for the constitution of an autonomous

Board for development and better supervision of Madarsa Education in the State of Bihar,

NOW, it is being felt necessary by the State Government to amend certain provisions

of the Bihar State Madarsa Education Board Act, 1981 to bring the same in consonance
with Article 30 (1) of the Constitution of India;

NOW THEREFORE, be it enacted by the Legislature of the State of Bihar in the

seventy-seventh year of Republic of India as follows:-

1.

2.

3.

Short title, extent and commencement.—
(1) This Act may be called the Bihar State Madarsa Education Board (Amendment)

Act, 2026.

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force from the date of its publication in the Official Gazette.
Substitution of section 7 (2) (n) of the Bihar State Madarsa Education Board Act,
1981.—Section 7 (2) (n) of the said Act shall be substituted as follows:-

“(n) to get the Managing Committee of Madarsa constituted in a manner so as to
include the Head Moulvi, nine donor representatives, one teacher representative, two
guardian representatives and one member nominated by the Board and three other
persons interested in Madarsa Education or Islamic studies co-opted by the above
fourteen members.”.

Substitution of section 24 of the Bihar State Madarsa Education Board Act,
1981.—Section 24 of the said Act shall be substituted as follows:-

“24. Services of teachers and non-teaching staff:-

(1) The services of the approved teachers and non-teaching staff of a recognised
Madarsa shall be under the supervision of the Management Committee of the
concerned Madarsa.

(2) An appeal against an order of discharge or dismissal from service of any

teaching / non-teaching staff passed by the Managing Committee may be
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preferred before the Board within three months from the date of passing such
order. Upon filing of such appeal especially, in cases where such order of
discharge or dismissal has been passed without following the principles of
natural justice or is prima facie mala fide in nature, the Board shall call for
entire service records of the appellant and upon hearing the parties may pass
such orders, for reasons to be recorded in writing, in the interest of justice.
The orders passed by the Board shall be binding upon the concerned
Madarsas.”

Basno Shanker Mehrotra,
Special Secretary —cum- Secretary
in charge to the Government.
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